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Insured property stored at other situations

In consideration of the payment of (the after mentioned additional premium) (an additional premium which 

included in the premium hereon) it is hereby agreed and declared that subject to the conditions of the 

policy, loss as insured by the item(s) number(s) of this policy, resulting from interruption of/or interference 

with the business in consequence of damage (as within defined) to property at the under noted situation 

shall be deemed to be loss resulting from damage to property used by the insured at the premises.

Provided that the liability under this memorandum in respect of any one location shall not exceed in respect 

of (each of) item(s) number(s) percent of the sum insured thereunder.

Note:

(a) Property of the Insured Stored

 Where the extension relates solely to property of the insured, the words “property at the undernoted 

situation” and the heading “situations” should be deleted from the wording and the former replaced 

by “property of the insured while stored anywhere than at premises in the Insured’s occupation”.

(b) Suppliers’ Premises

 Where the extension relates to more than one supplier with differing limits, the proviso and 

“Situations” should be amended to read as follows:

 “Provided that the liability under this memorandum in respect of anyone location under (each of) 

item(s) No(s)________________shall not exceed the percentage of the sum insured thereunder shown 

against each situation,

 SITUATION LIMIT”

 “Further provided that if the percentage shown against the name of the supplier in whose premises 

damage has occurred shall be less than the percentage of dependence of the insured on that supplier, 

the amount otherwise payable shall be proportionately reduced.”

(c) Premises where a Contract is being carried out: 

 The following should be inserted under ‘SITUATIONS’: ‘Any location where the insured is carrying out 

work’.

(d) Professional Insured:

 Applicable solely to items on the Gross Revenue/Fees of a business providing professional or similar 

service only. 
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